ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD ON 04-10-2021 AT 10:30 A.M THROUGH
VIDEO CONFERENCING:

NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH - 11
CHENNAI

PRESENT: SMT. R. SUCHARITHA, MEMBER (JUDICIAL)
SHRI B. ANIL KUMAR, MEMBER (TECHNICAL)

APPLICATION NUMBER

PETITION NUMBER : CP(IB)/54(CHE)/2021

NAME OF THE PETITIONER : State bank of India

NAME OF THE RESPONDENTS : Resurgent Power Projects Ltd

UNDER SECTION : Sec 7 Rule 4 of IBC 2016
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[CP(IB)/54(CHE)/2021]

ORDER
Learned Counsel Mr. M.L. Ganesh (State Bank of India) for the Petitioner is
present.

Learned Counsel Mr. B. Sarath Babu for the Respondent is present.

Ld. Counsel for the Petitioner states that settlement has been arrived at between
the parties. The Applicant has accepted the One Time Settlement (O.T.S.)
proposal given by the Respondent vide letter dated 08.09.2021 for the terms and

conditions set-out therein.
Accordingly, a memo dated 01.10.2021 in SR. No0.4377 has been filed in the
Registry. '

Hence, this CP(IB)/54(CHE)/2021 is hereby dismissed as settled out of Court
with liberty.

-sd- -sd-
(ANIL KUMAR B) (R. SUCHARITHA)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Sr



